owt of the
the Union Tﬁmz‘{?ondl- “That the Bill be passed.”

gherry for the sarvices of a part
of the financial year 197576, be The motion was adopted.
taken into ocomsideration™ —
motion ted. PONDICHERRY APPROPRIATION
- wer dop BILL*; 1975
SHRI ARVINDA BALA PAJANOR : I
THE MINISTER OF STATE IN THE
I want only to make a few points. MINISTRY OF FINANCE

. e NAB KUMAR MUKHERJEE) : I beg to
MR. CHAIRMAN : I am sorry; this is torhwiointmdnua_ﬂm

. to au-
Appropriation Bill and in an Appropria-

: thorise payment and appropriation of cer
Bill.tlm:r'eal:et.mmnlr:etznzicnﬂes.ll't.[“f " ) and out of the
want erritory

the

L

to speak, you should give ad- " jon T
intimation intimating the points on oCth!Mnl;mt‘:o‘mm Union
you want to speak. Your icquest ﬁmml al yeas 1974-75.
come to me. Once we break o prece- *

then it becomes very difficult. The MR. CHAIRMAN : The gquestion is :

Inister has slready ~complained. Don't ..\ e be granted to introduce a

. Bill to authorise payment and appropria-

SHRI ARVINDA BALA PAJANOR : 1 tion of ceriain further sums from and out
will take only two minutes. of the Consolidated Fund of the Union

Ternitory of Pondicherry for the services
MR. CHAIRMAN : 1 cannot give it: of the financial year 1974.75,

HUT
.

if I had permitted you, 1 would not have adopted.
given you 2 minutes. I would have given The motion wez )
maze. ] have got it too late. SHRI PRANAB KUMAR MUKHER-

JEE : Sir, I introducet the Bill.
SHRI ARAVINDA BALA PAJANOR:

All of a sudden Gujarat has been post- I beg to movet :
poned and Pondicherry has been taken be- “That the Bl to a

. uthorise paymnent
o um v you are going to treat Pondi- and appropriation of certain further sums
cherry like this, I am very much afraid from and out of the Consolidated Fund

MR, CHAIRMAN : There is anothe: ©f the Unon Terntory of Pandicherry
Appropriation Bill. You please give your for the services of the financial vear,
points. T will glve you a chance. Please ex- 1974-75, be tasken into consideration.”.

cuse me now. I cannot undo what has been MR. CHAIRMAN : Mot $ :

I “That the Bill to authorise payment
Now the question is : and appropriation of certain further
“That Clavses 2 and 3, the Schedule, sums from and out of the Consolidated
Clguse 1, the Enacting Formula and Fund of the Union Territory of Pondi

g

the Title stand part of the Bill." cherry for the services of the financial
The motion was adopted. m; 1974-75, be taken into considera-

Claurcs 2 and 3, the Schedule, Clause 1,
the Euacting Formula and the Title were Now, Shri Pajanor.

added 10 the Bill. e
*Published in Gazette of Indla Extra-

SHRI PRANAB KUMAR MUKHER- urdinary Part II, section 2, dated 20-3-75.
JEE : I beg to move: tIntroduced /Moved with the rocommen~
“That the Bill be passed.” dution of the President.
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SHRI ARAVINDA BALA PAJANOR
Pondicherry) @ Sir thank you tor giving
I wish to

85
g

H

é

B.ﬁ‘gi

23
Bz

8

and Yenam

BTRE

see that you have brought
grants to the tune of Rs. 23

brought to your attention repeatedly? Kind-
Iy conmsider it again I request that Pondi-
cherry town may be given A status and
Karaikal, Mahe and Yenam B status |
request the hon. Minister to conuder thin
request of mine Thank you

SHRI PRANAB KUMAR MUKHFR-
JEE : The hon Member has raised certain
pointe which would reguire detaled ex-
amination and along with some other points,
1 will consider them also.

MR. CHAIRMAN : The question is

“That the Bill to authorise payment
and appropristion of certmn furthe
wms from and out of the Consohdated
Fund of the Union Temitory of Pondr-
cherry for the services of the financal
year 1974-75 be taken intc considera-
tion ™,

The motion was adopted.

MR. CHAIRMAN : I will put the clau-
s to vole
The question iy :

“That Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill."

The motion was adopted.
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Clauses 2 and 3, the Schedule, Clause 1,
the Enacting Formula and the Title were
added 1o the Bill,

SHRI PRANAB XKUMAR MUKHER-
JEE . I move :

“That the Bill be pussed,

MR. CHAIRMAN : The question is :
“That the Bill be pessed.”.
The morion was adopted,

16.44 brs,

SUPPLEMFNTARY DEMANDS!
GRANTS (GENERAL), 1974-75

MR CHAIRMAN : We now take up

discussion on the Supplementecy Demands
for Grants (Geoeral).

TOR

DEMAND No 1—DEPARTMENT OF AGRI-
CULTURE

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 565000 on Revinue
Account be granted to the Premdent to
defray the charges which will come
cowse of payment dunng the year
ending the st day of March, 1974, in
1espect of ‘Department of Agriculture'*

DEMAND NO 3—AGRICULTURR

MR CHAIRMAN Motion moved .

“That a Supplementary sum not ex-
cceding Rs. 481,74,00,000 on Capital
Account he granted to the Premdent to
defrmy the charges which will come in
course of payment during the yea
ending the 3lst day of March. 1975, In
respect of ‘Agriculture’.”

Demanp No, 8—DepARTMENT OF Foop

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum not ax-
ceeding Rs. 66,00,00,000 on Revenue

*Moved with the recommendation of the
President.




